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The argument of learned“counsel from both side in respect of CA Né.%ﬂ'ﬁ‘!‘?} :
are heard. ﬂ]
The respondent by this application No0.209/2017 has sought for withdrawal of
written submission submitted by them, which, prima-facie is found to be
“inconformity with the existing practice and procedure of this Court. Because the
respondents in form of written submission annexed further some additional
documents and also incorporated some prayer clause, which is legally not
permissible. Hence, the respondent now seeks withdrawal of the same with
permission to file afresh, in their larger interest and as per the existing practise.

* The petitioner counsel however strongly objected such withdrawal application
contending that the respondents are abusing the process of filing documents with
intent to drag on the proceedings hence such should not be allowed and such written
submission/documents is to be ignored and be excluded from hearing and be simply
filed in the case record and no further opportunity for filing fresh written submission
to be given. The petitioner should be compensated by imposing some cosl on
Respondent for causing delay and dragging on the proceedings.

Having heard the submission of learned counsel for the parties, on the present
application and in order to provide substantial justice to the party concern we feel
that such application to be considered sympathetically and positively.

Hence, the CA No0.209/2017 is allowed for permitting withdrawal of written
submission, however, with such condition that the respondent shall make payment
of cost of Rs.5,000/- to the petitioner. On furnishing proof of payment, the fresh
written submission filed, if any, would be taken on record. A copy of such written
submission be further provided to the petitioner counsel. Accordingly, the CA 1s
allowed and stands disposed of.

Now the petitioner counsel also files another application seeking for a
direction from this Court to be issued to the respondent for making release of the
payment of dues of Rs.1,91,000/- + Rs.1,10,000/- + Rs.8,00,000/- in favour of Sh.
Prabhat Kumar, Smt. Chitra Devi and Shivam respectively. A copy of this
application be furnished to the respondent counsel for filing reply. The case is fixed
for reply and hearing.

The matter be listed on 21% December, 201 i | S ﬂ/
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